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further to amend the Himachal Pradesh Municipal Corporation Act, 1994 (Act No. 12 of
1994).

Be it enacted by the Legidlative Assembly of Himachal Pradesh in the Seventy-first Y ear of
the Republic of India asfollows :—

1. Short title—This Act may be called the Himachal Pradesh Municipal Corporation
(Amendment) Act, 2020.

2. Amendment of Section 3.—In Section 3 of the Himachal Pradesh Municipd
Corporation Act, 1994 (12 of 1994) in sub-section (2), in clause (i) for the words “fifty thousand”,
the words “forty thousand” shall be substituted.

STATEMENT OF OBJECTSAND REASONS

As per the provisions of the Himachal Pradesh Municipal Corporation Act, 1994 (Act No.
12 of 1994), the urban areas with population exceeding fifty thounsand may be declared as the
Municipal Corporation subject to fulfilling other statutory requirements. The last census was
undertaken nine years ago and since then the population of some of the urban areas may have
crossed the statutory limit of fifty thousand yet they can not be declared as Municipal Corporation
due to non-availablility of updated data. The next census will take place in the year 2021 and it
may, therefore, take considerable time for finalising the necessary data. Thus, some urban areas
will be deprived of the benefits of having Municipal Corporation despite such areas having crossed
the benchmark of having population of fifty thousand. Therefore, it has been decided to amend the
Act ibid. so that the urban areas having population of forty thousand may also be declared as
Municipal Corporation.

The Bill seeksto achieve the aforesaid objectives.

(SURESH BHARDWAJ)
Minister-in-Charge.



